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FINAL ORDER No. 40976/2020 
 

PER BENCH 

 

The above appeals have been remanded by the Hon'ble High 

Court.  However, the appellants have filed application stating that they 

have opted for Sabka Vishwas Scheme and that they have been issued 

discharge certificate.  Taking note of this fact, the appeals are 

dismissed.  

 (dictated and pronounced in court) 
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